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OPEN COURT-
CENTRAL ADM!NISTRATIVE '1'RIBtJN.?\ L

ALIAHABADBENCH
ALI.A.HABAD.

Dated : This the 21st day of JANUARY- 2004.

ori2inal Application r¥). 1167 of 1997.

Hon'ble Mr. Justice S.R. Singh, vice-Chairman
Hon'ble Mr. D.R. Tiwari, Administrative Member.

Jagdish Chand Ravi. 5/0 t.al"loo Singh,
L.I .G. 43 - Phase II - M.D.D.A. COlony, I ndrapuram,
DEHRADUN.

• •• Applicant

By Adv : Sri B.N. Tiwari

VERSUS

1. Union of India, through Central Provident Fund Cbmmissioner,
Central Board of Trastees,
NEWDELHI.

2. Regional Provident Fund Comndssioner,
UP Employees Provident Fund organisation,
Regional Office, UP Nidhi Bhawan, Sarvodaya Nagar.
KANPUR.

3. Assistant provident Fund COmmissioner,
Employees provident .Fund organisation,
Sub-Regional provident Fund Office,
Niranjanpur, Post Office Mazra, saharanpur Road,
DBHRADUN.

4. Regwonal provident Fund comndssioner (Recovery).
Regional office, Kanpur a~ the Enquiry Officer.

5. R.K. Saxena, Enforcement Officer,
c/o Regional Provident Fund Commissioner,
UP Kanpur as the Defence Assistant.

• •• Respondents

By Adv : sri N.P. Singh

•••. 2/-



2.
ORO E R

Justice S.'R. singh. VC
Hear« sri 8.N. Tiwari le.rned counsel for the

applicant.n Sri N.P. singh learne. counsel for the
respondents an perused the pleadings.

2. The OA is instit'uteti.g.inst the Qraer of Giismisaal
frGm service d.teG 2.9.1997. It appears thilt the .pplicant
h.« preferrea an ilppe.l against the impugnea or er. Which
h.s been aisppae. of during the penaency of the present OA.

or.er of Cismissill from service haa been modified by oreer
•• tea 17.12.2003.

3. Learnea cOWlsel for the applicant submits that the
OA may be aismisse. as withdrawn with liberty to the applic.nt
to file • fresh OA ch.llenging the m(j)~fied order passed by
the appellate iluthority. There is ne opposition to this
prayer. The OA is. therefGre. dismissea as withdrawn
without prejudice to the right to the ap licant te challenge
the appellate order thraugh fresh OA.

4. There sh.ll be n or er as to costa.

/pc/


